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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH

AT HYDERABAD

0.A.No, 738/95 : BDate of Order : 31.12,97
BETWEEN ;

G.Venkataratnam | .« Applicant,

AND

Union of India represented by

1, Post Paster General,
Vijayawada Region,
Vijayawada,

2. auédvadgﬁm g 1ces

Gud ivada,

3..8ub Divisional Inspector (Postal),
Kaikalur 8S8ub-Division,

Kaikalur. ' .. Respondents,
Counsel for the Applicant .o MrTPV.Subbarayudu
Counsel for the Respondents «. Mr.N,R,Devraj
CORAM;

HON'BIE SHRI R RANGARATJAN : MEMBSER (ADMN.)
HON'BIE SHRI B,S.JAI PARAMESHAAR : MEMBER (JUDL,)

ORRBREKE

W M S ——

X As per Hon'ble Shri B,5,Jai Parameshwar, lember {Judi,) X
F] LA )

Mr,T.P.V.Subbarayudu, learned counsel for the applicant

and Mc.N.R.Devraj, learned standing counsel for the respondents,

2. The applicant was appointed as EDBPYM, Venkatapuram 3.0,
in A/ Kalidinéi Sub Office, At the time of his reporting for

duty he was required to submit an Attestation ferm which contalned

P&JU'IMU\.U;. as & -
Awhether he was arrested earllerln any case and whether he was
!
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prosecuted for any offence, The applicant answered those
guestions in the negative, Subsequently the reépomdents found
by the copy of the judgement produced by the applicant himself
that he was involved in Sessions Case ﬁ0.174/88 on the file of
the Seg%iggg C@urt, Krishna Livision, Machilipstnam and that he
jave a falSe information while furnishing the attestation form.
On that g;Ound they issued a notice dated 4,5,95 and &asking him
as to why action should not be taken for giving false informatien,
The applicant submitted his representcation dated 23,5,95. By
proceedings e ,BE/ED, Misc/kik/94-95 dated 4,5,95/2.6,95 (A-3)
removed the applicant under Section 6 of the ED Staff and

Service Rules 1964,

3. The applicant has filed this OA ch&llenging his -removal

py proceedings dated 4,5.95/2.6.95.

4, The respondents have filed the coOunter sStating that the
information furnished by the appliceant in the attestation forpm
was not correct and that therefore the action taken by them

was justified,

5. It is now:td:be seen whether the applicant furnished false
or incorrect iﬁféimatioﬁ in the attestation form when he reported
for éuty. The attestation form bas been entered by the applicant
in English, The applicant now in the OA tried to contend that
it was filled up by the Branch Post Master, Such wasS not the

representation made by him in his representation dated 23,5,95,

£ The learned counsel for the respondents relied upoﬁ the
Full Bench decisioﬁ of this Tribunal in OA,774/95 dated 28.7.95
(B.Nageswar vs. The Senior Superintendent of pPost Offices,
Nizamabad Divisioﬁ,-Nizamabad). The Full Bench of this Tribunal

considered the question whether making a false statement knowing
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it te be false in the attestation form te be filled up by the
selected candidate before appointment is a ground for denial
of the appointment or for removal if appointed, The Full Bench

considered the gquestion and answered in the affirmative om 20,11,96

e The applicent was acquitted in the sessions case, The
apylicaﬁt could have stated that he was prosecuted and was
acguitted, He did not say in clear terms, On the otherhand

he answered those questions in the negative., The julgement in the
sessions case was delivered on 19,31989, He was appointed on
30,6,94. It was within his knowlédge about the prosecution and

his acqguittal in the sessions case, The answers given by him
/

——— - [ ——

Thus the applicant had given the indorrect or false information

in the attestation form,

8. In view of the decision ¢f the Full Bench of this Tribunal
the terminétion of the applicant for giving false or incorrect
information in the attestation form cannot be held to be either
illegai or irregular, He had-been given an-0pportunity before

termination,

9. In that view of the matter we find no merits in this OA,

MESHWAR ) ( R ,RANGARAIAY )
er (Judl.) Member (Admn, )

92

Géigt;/ ‘ Dated : S;St December 1997 tm<}q//»
De

Hence the OA is dismissed., No costs,

( Dictated in Open Court )
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Copy to:

1, Pestmaster General, Vijayawada Regien, Vijayawada,

2. Supdt. of Past OfPices, Gudivada Divisien, Gudivada,

Divisional Inspector(Postal), Kaikalur Sub division,

aikalur,

3, ﬁub

4, One

S;HUna

5. Bna
7. One

.8, One

YLKR -

cepy te Mr,T.P.V.Subbarayudu,Advocate,CAT,Hyderabad,
copy te Nr.N.R.Davraj,Sr,CSSC.CAT.Hydarabad.

capy te D.R(A),CAT,Hyderabad,

copy to HBSJP, M, (J),CAT,Hyderabad,.

duplicate cepy.
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